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DELHI LEGISLATIVE ASSEMBLY

REPORT OF THE COMMITTEE ON PRIVATE MEMBERS' BILLS
AND RESOLUTIONS

SECOND REPORT

(Presented on 30 March, 1999)

Constitution of the Committee

1: Ch. Prem Singh Chairman
(Hon'ble Speaker)
2s Shri Mangat Ram Singhal Member
% Smt. Meera Bhardwaj Member
4. Shri Arvinder Singh Lovely Member
5. Shri Ram Bhaj ' Member
b Shri Jai Bhagwan Aggarwal Member
i Shri Ram Singh Netaji Member
[ d
Secretariat
1s Shri S.K. Sharma Secretary
2. Shri P.C. Agarw al Denuty Secretary
2 Shri K.L. Kohli Committee Officer

Second sitti ng of the Committee was held on Friday, 26th March,
1999 at 12.30 PM in the Chamber of Hon'ble Speaker, 01d Secretariat, Delhi.

The Committee was informed that Friday, the 9th April'99 has been
earmarked for Private Members' Bills. The Members were informed through
Bulletin that if sufficient number of Bills were not received, some
resolutions could also be listed.

Notice of only One Private Member Bill wz., '"'The Delhi Population
Control Bill, 1999 has been received from Smt. Kiran Choudhry. This Bill
was sent to the Law Department for vetting, who have, inter alia, given the
opinion that the Assembly does have the legislative competence to make a law
on this subject.

The Committee was also informed that after balloting, 3 Resolutions
have been Short listed. Since sufficient time may be available,these - Can

also be, if the Committee agrees, put in the list of Business.



allot

below:

S.No.

(2)

After some discussion, the Committee decided to

time for One Bill and Three Resolutions as indicated

PRIVATE MEMBERS' BILL

Name of Member Name of the Bill Time Allotted

S.NO.

Smt. Kiran Choudhry THE DELHI POPULATION 10 Minutes
CONTROL BILL,1999.

PRIVATE MEMBERS' RESOLUTIONS

Name of Member Text of Resolution Time Allotted_

Dr. Harsh Vardhan This House resolves
that with a view to
prevent illness and
physical injury of
people in various
occupational groups,
the health services
be strengthened
because the neglect
of their health,
security and welfare
creates a serious
negative impact on
economy and
development.

15 Minutes

Smt. Kiran Choudhry This House resolves
that with a view to
reward and motivate
the brilliant and
meritorious students
of Secondary and Sr.
Secondary level, the
Government should
launch a scheme;

(i) to provide
adequate incentive/
scholarshin, and
{ii) to fund their
higher education

if they go in for it
notwithstanding the
income of their parents/
guardians.

30 Minutes



(3)
S.No. Name of Member Text of Resolution Time Allotted
3. Shri Mukesh Sharma This House recommends that

as per policies framed by

Late Smt. Indira Gandhi in

1976, all Unauthorised

Colonies in the National

Capital Territory of 45 Minutes
Delhi be regularised

and basic amenities

provided therein.

The Committee authorised Shri Mangat Ram Singhal and in his

absence Shri Arvinder Singh Lovely to present the Report jto the House,

( CH. PREM SINGH )
CHATRMAN
COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

DELHI

March 2§ , 1999



